FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF “VINAY WIRE AND
POLY PRODUCTS PRIVATE LIMITED”

RELEVANT PARTICULARS

p—

Name of corporate debtor

Vinay Wire and Poly Products Private Limited

2. | Date of incorporation of corporate | 28/01/1999
debtor
3. | Authority under which corporate debtor | Registrar of Companies- KANPUR
is incorporated / registered
4. |Corporate Identity No. / Limited | U27104UP1999PTC024161
Liability Identification No. of corporate
debtor
5. | Address of the registered office and | 16/40 CIVIL; LINES,KANPUR,UTTAR
principal office (if any) of corporate | PRADESH, 208001
debtor
6. | Insolvency commencement date in | 06.07.2023
respect of corporate debtor (NCLT order dated 06.07.2023 received to IRP
on 11.07.2023)
7. | Estimated date of closure of insolvency | 02.01.2024 i.e.180 days from the date of
resolution process commencement of CIRP being 06.07.2023
8. | Name and registration number of the | Avneesh Srivastava
insolvency professional acting as IBBI/IPA-001/IP-P-01845/2019-2020/12869
interim resolution professional
9. | Address and e-mail of the interim | Address: 310,3" Floor, Plaza Kalpana, Birhana
resolution professional, as registered | Road,Kanpur Nagar, Uttar Pradesh, 208001
with the Board E-mail : caavneeshl 1@gmail.com
10. | Address and e-mail to be used for | Address: 206-207, 2" Floor, Gopala Chambers,
correspondence  with  the interim | Parade, Kanpur-208001
resolution professional E-mail: cirp.vwknp@gmail.com
11. | Last date for submission of claims 25.07.2023 ie. 14 days from the date of
commencement of CIRP being 06.07.2023,
however order received ton 11.07.2023
12. | Classes of creditors, if any, under clause | No class of Creditors could be determined at this
(b) of sub-section (6A) of section 21, | stage
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and (a) Weblink:

(b) Details of
representatives
are available at:

authorized

https://www.ibbi.gov.in/home/downloads
(b) Physical Address: 206-207, 2nd Floor,
Gopala Chambers, Parade, Kanpur-208001

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Vinay Wire and Poly
Products Private Limited on 06.07.2023 (order received on 11.07.2023)
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The creditors of Vinay Wire and Poly Products Private Limited, are hereby called upon to
submit their claims with proof on or before 25.07.2023 to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.I3 to act as authorised representative of the class [specify class] in Form
CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional ~ : Avneesh Srivas
Interim Resolution Professional
Vinay Wire & Poly Products Private Limited
IBBI Reg No : IBBI/IPA-001/1P-P-01845/2019-2020/12869
AFA Valid up to: 09.05.2024
Date:12.07.2023
Place : Kanpur
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'FORM A
PUBLIC ANNOUNCEMENT

(Under Begulation & of the Insolvency and Bankrupicy Board of India
ut n"rn Process for C’-rpnrate Fers
\l . Al

|I"|°-:|Is.rﬁr'uy F‘e*‘ ons) Regulations, 2006}

VINAY WIRE AND POLY PRODUCTS PRIVATE LIMITED
RELEVANT PARTICULARS

lVAlVlD UF \,UI\I‘UI\[‘\I E UDD IUI\ V llldy VV 11 dllu rUly
Products Private Limited
2870171999

—

r—Dateof mcorporatromrof
corporate debtor

3. AU THOKITY UNDEK WHICH
CORPORATE DEBTOR IS
INCORPORATED/REGISTERED

4. CORPORATEITDENRTITY NOMBER

/ LIMITED LIABILITY IDENTIFICATION
NUMBER OF CORPORATE DEBTOR

5. ADDRESS OF THEREGISTERED
OFFICE AND PRINCIPAL OFFICE
(IF ANY) OF CORPORATE DEBTOR

6. | INSOEVENCY COMMENCEMENT DATE 067072623 (INCET orderdated
IN RESPECT OF CORPORATE DEBTOR [06.07.2023 received to IRP on 11.07.2023)

T ESTIMATED DATE OF CLOSTRE-OF — 1027012024 TT 180 daysfromrticdarcof

INSOLVENCY RESOLUTION PROCESS| commencement of CIRP being 06.07.2023
8 | NAME AND REGISTRATION NUMBER OF THE | Avieesir Stivastava
INSOLVENCY PROFESSIONAL ACTING AS| IBBI/IPA-001/1P-P-01845/2019-2020/12869
INTERIM RESOLUTION PROFESSIONAL
9. | ADDRESS AND E-MATC OF THE TNTERIM] AddressT310;3rd Fioor, Ptaza Katpana, Birhana
RESOLUTION PROFESSIONAL, AS Road,Kanpur Nagar, Uttar Pradesh, 208001
REGISTERED WITH THE BOARD E-mail : caavneeshl1@gmail.com

TO. [ ADDRESSANDE-MATCTOBEUSEDFORT AddressT 206-207, 2Znd Floor, Gopala |
CORRESPONDENCE WITH THE INTERIM| Chambers, Parade, Kanpur-208001
RESOLUTION PROFESSIONAL E-mail: cirp.vwknp@gmail.com

IT. |[CAST DATE FOR SUBMISSION
OF CLAIMS

Registrar o Companies- KANFUK

UZ/7104Ur 17599 10024101

6740 CTVIC CINES,KANPUR,
UTTAR PRADESH, 208001

2U.U7.AUA3 lU 14 dd_yb flUlll L‘llC ddLU (92§
commencement of CIRP being 06.07.2023
however order received ton 11.07.2023
No class of Creditors could be determined
at this stage

12. |CCASSES OF CREDITORS, IF ANY, UNDER
CLAUSE (B) OF SUB-SECTION (6A) OF
SECTION 21, ASCERTAINED BY THE INTERIM
RESOLUTION PROFESSIONAL

T3, [ NAMESOFINSOLVENCY PROTESSIONALS | Not Applicable
IDENTIFIED TO ACT AS AUTHORIZED
REPRESENTATIVE OF CREDITORS IN A
CLASS (THREE NAMES FOR EACH CLASS)

14. | (A)RELEVANT FOKMS AND
(B)DETAILS OF AUTHORIZED

(@yWebtink:
https://www.ibbi.gov.in/home/downloads
REPRESENTATIVES (b) Physical Address: 206-207, 2nd Floor,
ARE AVAILABLE AT: Gopala Chambers, Parade, Kanpur-208001

Notice is hereby given that the National Company Law Itibunal has ordered the commencement
of'a corporate insolvency resolution process of the Vinay Wire and Poly Products Private Limited
on 06.07.2023 (order received on 11.07.2023)

The creditors of Vinay Wire and Poly Products Private Limited, are hereby called upon to submit
their claims with proof on or before 25.07.2023 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 toactas authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional: : Avneesh Srivastava
Interim Resolution Professional

IBBI Reg No : IBBI/IPA-001/IP-P-01845/2019-2020/12869
AFA Valid up to: 09.05.2024

Date:12.07.2023
Place: Kanpur

pr— FRR Group, 11th Floor, Hyatt Regency Complex,
[ N L] ]
Indusind Bank Li%7  New Tower, Bhikaji Cama Place, New Delhi-110066

[Rule 8(1)] POSSESSION NOTICE (for immovable property)

Whereas, The undersigned being Authorised Oficer of indusind Bank Limited under the Securitsation and Reconstruction of Financial
Assets and Enforcement of Secunty Inferest (SARFAES!) Act 2002 and in exercise of powers conferred under section 13012} read with
rule 9 of the Security Inlerest (Enforcement) Rubes, 2002 issued a demand nolice dated 01.03.2023 calling wpon the Borrower/
guarantor(s) Mortgagoris), M's Gupta General Store, Mr. Pawan Kumar, Mrs. Sunita Gupta, Mrs. Bimla Devi to repay the amount
merndionad in the notice being Rs. 1,57,88,450 .88 (INR. One Crore, Fifty Seven Lakhs, Eighty Eight Thousand, Four Hundred and
Fifty Rupees and Paise Eighty Eight) as on 31.12.2022 together with furher inferest from 01.01.2023 plus cost, charges and
expenses ale, theseon within 60 days of the said natice

Tha Borrower, Guarantor(s) and Morigagar(s) having failed to repay the amount, notice is heraby givan o the bomower, guarantor(s),
marigagen{s) and the pubsc in general that the undersigned has taken possession of the properties described herain below in exercise of
powers conferrad on him under section 13(4) of the said Act read with Rule 8 of said Rules on the 10th day of July of the year 2023.

The Borrower, Guaranton(s), Mortgagons) in particular and the public in general is heraby cautioned not 1o deal with the propery and any
dealings with the property will be subject to the charge of the Indusind Bank Limited for an amount of Rs. 1,57,88,450.88 (INR. One
Crore, Fifty Seven Lakhs, Eighty Eight Thousand, Four Hundred and Fifty Rupees and Paise Eighty Eight) as on 31.12.2022
together with further interest from 01.01.2023 plus cost, charges and expenses elc. thereon

Bank of Baroda

B & 9 of the securnty interest (Enforcemeant) Rules 2002

Rate of

da 3 aﬁa Regional Stressed Asset Recovery Branch, Lucknow

1st. Floor, V-23, Vibhuti Khand, Gomti Nagar,
Lucknow-226010, Ph. 0522-6677636/6677681,
Email: sarluc@bankofbaroda.co.in

Nutlce Llnder Section 13(2) of 2002 for Enforcement of Security Interest

Whereas the undersigned being the Authonzed officer of Bank of Baroda Issued Demand Notices under Section 13 (2) of SARFAESI ACT 2002 to the Borrower's/
Guarantor's herein below mentioned, Consaquent upon the dispatch of such Notices through Post And returmned Bank undelivered from the Borrower's/Guarantor's
addresses. Through this Publication they are hereby called upon to repay the amount within 60 days from the date of publication of sakd nolice falling which the bank
will take the possession of the immovable and movable property will sell it through the process in exercise of powers conferred under saction 13(12) read with rule

The Borrower'Guarantor/Mortgagors in particular and the public in genaral s heraby cautioned not (o deal with the property and any dealings with the proparty will
be subject lo the charge of Bank of Baroda for an amounl and interest thereon at the contractual rate plus cost, charges and axpanses hll dale of payment

DEMAND
NOTICE

Mohd. Liyakat Ali Add.: 426226
Wazeer Bagh, Hari Nagar, Balaganj
L ucknow-226003

{2} Mr. Shadab, Mr Saif, Mrs. Sheeba
& Mrs Shafa all are legal heirs/
representative of late Yasamin Wio
Wakesl Ahmad All residing at Add..

(1) 426/138 Mahabubgan), Sahadat
Nagar Chowk-226003

(2) 424/138 MNoh  Mahbubganj
Sahadat MNagar Chowk

L ucknow-226003

Sr. Name & Address of the Name & type of Limit Outstanding as on Date of Description of property
No. | Borrower|s)/Guarantors/Date of Facility Hs. (in | Interest 28.06,2023 (Including NPA
Damand Notice lacs) interest upto 05.12.2022)

1. |Borrower: (1) M/s Sameer Zari|Cash Credit 4000 | 11.25% | ¥ 3904351.40 + Unrealized |06.03.2023 (1. Equitable mongage of House
Material Shop, Prop.. Mohd. Sameer|(Alc No, Interest + Unapplied interest property situated &l Farl of
S/o Mohd Zaheer Address- (1)|27340500024611) from 424138 mohalla Mehboobgan
426/95/37 Wazearbagh, Amberganj 28.06.2023 & other Charges Ambergan, Lucknow
Lucknow-226003 (2) 430/88 Shopl admeasuring 37174 S5q. mir
No-1 Near Dr. Quraishi Mauziam T 42272498 + Unrealized (400 Sq. i) in the name of Mrs
Magar, Lucknow-226003 Term Loan ; (BGECL) B 00 10.35% | Interest + Unapplied interest Yasmeen Wio Wakeel Ahamad
(2) Mr. Mohd. Sameer S/o Mohd.|(Ale No. from Boundaries: East: Kharanja 5 fi
Zaheer, Plot No. 04 Kn 28, 30 34, 2730600028777) 28.06.2023 & other Charges wide West: Tenant Mohd Saleem
35, Shekhpur Habibpur Rajajipuram Morth: Tenant Jalal South:
Eram College, Lucknow-226017 FITL 290 [1010% | § 135416.74 + Unrealized House Pandit Vinod Biharni
Date of Demand Notice: 03 .07 2023 | (Al No. Interest + Unapplied interest Mishra
Guarantor/Mortgagor : 27340600026100) from 2, Equitable Mortgage of a Par
(1) Mr. Altaf Ali Alias, Altab All Sio 28.06.2023 & other Charges of plot no 2 Khasra No 164

(Municipal House Mo 543KN-
164 Ward- Hawarganj-il) Villaga
Malhpiar Fargana Lucknow
Admeasuring B9.516 Sg mir
(T4854q. ft) in the name of Altab Ali
Alias Altaf All s/'o Mohd Livakat Ali

Boundaries: East: Plot No. 75

Wesl: Balance plot of Seller
Morth: 16 Fi. wide road South:
Flot Mo, 1

Cate : 13.07.2023 Place

D 3maTad 95 [LGEeL] DEMAND

ca talg Gt f ke, Gt ol \Lj wm st DG NOTICE

Authorised officer had issued a demand notice uis 13(2) of Securitisation and Reconstruction of Financial
Azsets and Enforcement of Security Interest Act 2002 read with rule 3 of security infterest (Enforcement)
Rules 2002, on 01.07.2023, calling upon the under mentioned borrowers and guarantors and their legal heirs
to repay the amount outstanding for the credit facilities granted to them/! on their guarantee within 60 days
from the date of this notice. The sald demand notice was sent to borrower and guarantors and their legal
heirs by registered post, but the said demand notice has been received back undalivered from post office.
So as per provision of SARFAES! Act 2002 the said demand notice is being published in newspapers, calling
upon the borrower and guaranfors and their legal heirs to repay the outstanding dues along with other
incidental expenses within 60 days from the date of this publication otherwise bank will exercise all or any of
the rights detailed under sub-section 4 of section 13 and under other applicable provisions of the said act
You are also put on notice that in terms of sub-section 4 of saction 13 you shall not transfer by sale, lease or
otharwise the said secured assets detailed below of this nofice without obtaining written consent of the bank.
The details of the account and Secured Assets along with amount outstanding is given below:

: Lucknow

ARYAVART BANK £

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that piece and parcel of House Mo. 12 and Shop Mo, 11, ssiuated in Ward No. 4, Mohalka Guru Bazar, Doraha, Tehsil Payal District
Ludhiana admezsunmg 110 sq. yards owned by Mr. Fawan Kumar

Authorised Officer
fndusing Bank Limited

Date: 13.07.2023
Place; Ludhiana (Punjab)

SALE NOTICE
SHRI LAKSHMI COTSYN LIMITED (In Liquidation)

Liguidator: Mr. Rohit Sehgal
Registered Office: 19/X-1, Krishnapuram, Kanpur, Uttar Pradesh- 208007
Email 1D: 1amrs101@gmail.com
Contact No.:+31 7011568767 (Mr. Rahul Nagar)

Escalation: If the query is not responded on the phone number given above
then Text or Whatsapp message can be sent to +91-8811363220
E-Auction
Sale of Assets under Insolvency and Bankruptcy Code, 2016
Date and Time of E-Auction: 09th August, 2023 at 3.00 pm to 5.00 pm

(With unlimited extension of 3 minutes each)
Last Date to submit eligibility documents: 28th July, 2023 by 5:00 pm IST
Last Date to deposit EMD: 04th August, 2023 by 5:00 pm IST

Sale of Assets and Properties owned by Shri Lakshmi Cotsyn Limited {in Liguidation) forming part of
Liquidation Estate formed by the Liguidator, appointed by the Hon'ble Mational Company Law Tribunal, Allahabad
Bench, vide order dated 1t July 2020. The sale will be done by the undersigned through the e-auction platform
https:fnclilauction.auctiontiger.net

Reserve| EMD |Incremental
Block Asset Price | Amount | Value
{inRs.) | (inRs.) | ({inRs)
& | Demolition of Structure and Removal of all debris Rs.8.00 [Rs.80.00 Rs.10.00
generated from demolished structure at Malwan Unit Crores Lacs Lacs

having the following details

Inlustrial Busding: Approx Build Up Area. = 875574.74 Sguare Ft.

Fesideniial Bulding: Approx Build Up Area = 1,36.628 Soguare Ft.

Terms and Condition of the E-auction are as under:

1. E-Awction wil be conduciad on °AS |3 WHERE 15", “AS 1S WHAT 15" and “WHATEVER THERE 15 BASIS" thraugh
approved sanvice provider MIS E-procuremeant Technologias Limited {Awcticn Tigar),

Z, THE COMPLETE AND DETAILED INFORMATION ABOUT THE ASSETS OF THE COMPANY ARE AVAILABLE IN
THE "E-AUCTION PROCESS DOUCMEMNT" AS ANNEXURE V1IN THE DOCUMENT, WHICH 15 AVAILAELE ON
THE WEEBSITES i.e. https:iincHauction.auctiontiger.net. THIS SALE MOTICE MUST BE READ ALONGWITH THE
“E-AUCTION PROCESS DOUCMENT™ TO GET THE COMPLETE INFORMATION,

3. The Complete E-Auction process document coniaining etails of the Assess, online e-auction Bid Form, Declaration and
Undaertaking Form, General Terms and Conditions of onfine aucbon sala are available on websiles
hitpsnclauchion auctionlipernal and  hitpwwwsholasshmiin’ Conlact Mr. Ramprasad al +31-63518396834)
OT8-61200586 & G3B1BSGE3 remorasad@lauchiontigarnal’ nsha.gyarmi@euctiontiqernel’ supporti@auctionfiger.nel
{Ongeing 82 the link hitps:incltauction. auctiontigar net) interesied biddars will have 1o search for the mentioned company
by using egherona ofthe twa oplions, (1) Compamy's name (Shi Lakshms Cotsyn Limited)ar by, (11State and property type).

4, Theinending bidders, pricr by submiting their bid, should make their ingependent inquiries reganding the Btk of proparty,
duss of local tazes, eleciicily and waler changes, mantenance chames, il any and inspect the property al thair awn
aypensas and salisly ibamsabves. The praparlies mentonad abave can be inspected by the praspective biddars at the sita
with pricr appointmend, contacting Mr. Rahul Nagar: 7011568767,

&. The interding bidders are reguired to depasit Eamest Maorey Depesil (EMD) amount eithes through DDMNEFTRTGS In the
Accownt of “SHRI LAKSHMI COTSYN LIMITED IN LIQUIDATION,” Account No.: 50200050452182, HOFC Bank
Limiled, Branch: The Peach Tree, G- Block, Sushant Lak1, Gurgaon 122002, IFSC Cade: HDFCODI2E3E, or thraugh DD
drawn on any Scheduled Bank in the name af SHRI LAKSHMI COTSYN LIMITED IN LICANDATICN” or give a Bank
Guarantee for the EMD Amaunt as par Farmat & or Format B gs givenin the Complede E-Auction process document

B. The inending bidder should submit the evidence for EMD Deposit or Bank Guarantee and Request Letier for participation
1 1 E- Auckaon along wilh Self attested copy of (1) Prool of Mentfication (2} Current Address-Proaf (3) PAN card (4) Vaid
g-mail [D15) Landine and Mobile Phana numbear (6} Afidavd and Undedtaking, as perAnnexura 1 {7) Bid Application Farm
as per Annaxure [ (B} Declaration by Biddar, as per Annexure 11, the formads of thasa Annexura can be [aken fram tha
Complete E-Auction process document. These documents shouid reach the office of the liquidator ar by E-mail, & the
ackdress given below before 5:00 PM of 28th July 2023, The Name of the Eligibée Bidders will be determined by the
Liguidator o paricipate in e- awclion on the portal (hitps:nclauction auctiontger.nef). The e-auclion servce provider
{Buction bger] will prawide Lser d and password by amail ko eligble iddars.

T, Incasa, 2 bid i placed in the lasi 5 minuies of tha clasing time of the e-auction, the closing Bme will aulomatically get
extended for 5 minktes with unlimied extension, The bidder who submits Bhe highast bid amaut {nod balow the resene
price) on doswe of e-Aucton process shall be declared as the Successiul Bidder and a communication 1o thal effectwil be
izsued hrough electronsc mode which shall be subgect Lo approval by the Liguidalor,

E. The EMDof the Succassful Bidder shall be ralamned lowards part sala considaration and the EMD of unsuccasshil biddess,
wiho have paricipated in the bidding pracess, shal be refunded. The EMD shall rat Bear any inlerast, Tha Liquidatoe will
issue a Letler of Imtent (LOI) bo the Sweccesshd Bidder in aooordance with terms speciied under E-auction process
document and 1I're3 Successful Bidder shall hawve to depesit the batance ameunt (Succassful Bid Amount = EMD Amourt)
within 30 das on Esuance of the LOI by the Lquidates. Default in deposi of the balance amount by the sucoessful bidder
withir Ehe time lim a5 mentioned in the LOI weuld entail foeilure of the entire amount depasiled (EME + Any Other
Amcarl) by the Succassful Bidder,

B, The Successhul Bidder shell besr the applizable stamp duliesfransfer charge, fees b, and & the |ccal faxes, dulies,
rates, assessment charges, fees elc, in respact of the property puton avction,

10. The Liquidator has the absciute rght to accept or reject any or all offens) or adoumipostponaicanced the e-.ﬁ.n.mi:n or
withdraw ary praperty of pafion thenaod fam Be auction procseding atany slage wilboul assignireg ary reasan henaod

11, After payment of the entira sake consaderation, tha saia carlilicals'agraemant will be ssuad in the namea of the 5LII:I:E'15fLI|
hickder only ard will nod be issweed inany ather name

12. The succassiul avction bidder will kave to necessariy demaolish the sireciure and remave the debris, within 3 months of
Esuance of certificabe of sale,

13, The e-auctan is for the demalilion and ramoval ol dabns ganarated by demalilion af he buiking structure only and is not for
tha land undemeath in any way whaksoayves,

14, The sale shal be subject fo provisiens of Insolvency and Banknaptey Code, 2016 and regulafions made there under

15, E=auction dake & Time ; 09th August, 2023 from 3.00 p.m. ko 5.00 p.m. iwilh unlimited extension of 5 minutes each)

Sdy-

Rohit Sehgal

Liguidator, Shri Lakshmi Cotsyn Limited- in Liguidation

IEEI Regn, No.: IBBIIPA-0011P-PO0S28/2017-2018/10953

Address for correspondence: 581, 4" Floor, Sector - 27, Gurgaon, Haryana-122002
Ernail 1D: lamrs 101@gmail.com, shrilakshmif@aaainsolvency.com

Contact Mo, TO11568TET (Mr. Rahul Nagar)

Dal‘EZ 1 :]I'U?I'EHE 3
Place: Gurugram

financi“. Ep. An

STATUTORY 15 DAYS SALE HOTICE UNDER RULE 9(1) & 8{58) SARFAESI ACT, 2002

Name of Account, Borrower, Amount Description of Dﬂiﬂd
Guarantor & Branch Due (%) Properties Data
Borrower/Legal Heirs - Furkan Ahmad Sio| 663 205/ |4 residential house situated at Moh. Badihat | €2
Kafeel Ahmad, Kafee! Ahmad Sfo Hidayat +jinli from |Maholipura, Near Tej Masjid, Distt. Bahraich, Sale o
Rasocal & Anju Parveen Dvo Kafeel Ahmad|., &0 o deed registerad on 22/051987, Book No., 1, Volume | o

Guarantor- Kafeel Ahmad Sio Hidayat|Pb 01072023 nio 4147 from Page No. 126 1o 128, at S. No, 5140,

Rasool, and Mohd. Mateen S/o A, Majeed, tother | area- 1088 Sq.Ft, Bounded as: East- Ahata of| =
Add. of All- Moh. Badihat, Maholipura, Near| gxpenses [Habib Ahmad, West- Khaprail of Habib Ahmad,| &S

Taj Masijid, Distt. Bahraich
Branch- Chhawani Baazar

Date : 13-07-2023 Place : Bahraich

@ PUNJAB & SIND BANK

Zonal Office Panchkula FGM Office SCO 84-81, Sector 17-B, Chandigarh Tel. 0172-5000213 12,30 PM TO 01.30 PM

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTY
Last Date & Time of Submission of EMD & Documents {online) On/before 27.07.2023 Upto 03:00 PM
DATE AMD TIME FOR INSPECTION OF PROPERTY ON 21.07.2023 FROM 12:30 PM TO 3:30 PM
Sala of immovablaimaovable assats charged o the Bank under the Securitizalion Ard Raconstruction of Financial Assels And Enforcament of
Security Inerast Aot 2002 Whereas the Aulhorized Officer of Punjab & Sind Bank had taken possession of the followng propertses pursweant b e
nodice Ezsued under sacton 13(2) on dates mentianed egainst each account, read along with the Security Infenast (Enforcamant) Rules, 2002 inftha
fed g Faan account wilh right 8o sell thiz same on “AS 15 WHERE 15 BASIS "AND “AS 15 WHAT 15 BASIS", “"WHAT EVER THERE 15 BASIS fur
resfization of Bank's dues and Inferast as datailed hareunder and whereas consequent upan fallure o repay the dues, the undersigned in exescise of
powers confermad undar saction 13(12) of said At propose (o realize the Bank's dues by tha sale of tha sead propertias. The sale will be done by tha
undersigned through E-Auction platform provided at the web portal hitps:wew bankeauctions. com. and hitps:vaw_pshindiacom
Demand Notice Date Details of Account

& Outstanding in which EMD
Amount Mentioned Amount IS
therain to be deposited

Marth— Gali, South— Kolia 5 . wide Mohd, Ibrahim

Authorised Officer

E-AUCTION NOTICE
OF SECURED PROPERTY

(A GOVT. OF INDEA UNDERTARKIMG )

Reserve Price

EMD

Name of Branch &
Borrower/
Guarantor

Description
of Property

Eli-:i Increase .ﬂ.rr.-:-u.'|i

B/o: Kol Basawa Singh (20 that part & parcel of H.No 30.08.2018 Rs. 23.20 Punjab and Sind
Distt. Yamunanagar |0.6/771/2 measuring 94 66|Rs. 20.81,713/- as on Lakh Bank EMD Account

Borrowen(s):- Smt. R:h:ha!.‘iq Yards comprised in)34 052010 + further inferest, Rs. 2.32 | 05995039026001

Wio Sh. Tarsem Lal, (2)jKhasra No. 374104 stueledlother charges & expenses Lakh IFSC CODE:
ishwas Kumar Sio Tarsem|at Durga Garden, [fagadhn, : A 5

LAl Buarantonls): o, *?amuaa Ha-;a?gm i [therean w.e £, 01.06.2019 Rs. 10,000/ PSIBO0005SS

Dharmender Singh Slojname of Sml Rekha Wio Sh. Tarsem Lal, vide Sak Deed Mo, 1134 Dated 11.05.2012 Registered in the

MewaLaIa office of Sub-Registrar Jagadharn, (TYPE OF POSSESSION: SYMBOLIC)

Mame &

& Contact Details of Authorized Offlcer Sh. Mohit Singh Mob.: 8126223394 AND Branch Mob.: TE3T228849

TERMS & CONDITIONS:- The E-Auction is b=ing hedd on “AS IS WHERE I5" & “AS |5 WHAT I5" basls, “What ever there [s basis”™. 1) To the
best of knowladge and infcermation of .'!-.ulh:riseui Officar, them is no encumbrance of any alfer Bank'Fl on the progerty. Hosaaar, the intending
bidders showd make thelr own independent enquines reganding the encumdirances. il of the propestes pul on auction and
claimarightsduasiaffaciing the proparly prior o submiling hair bid. The s-auction adwardisament doas nod constibute and will nod be deamad ta
constitute any commitment o any representation of the Bank. The praperties ane being sold with all the essting and fulure encienbrances whether
knoren or unknonwn bo the Bank. The suthorsed officen'secured credibor shall not be responsibla m any way for any 3rd parfias claim/ rights / duas. (2]
M =hall be the responsibdily of the bdders 10 inspect and salisly hemsehes aboul he aEsels and specilicalions belsre submilling hes bd, The
inspaction of proparylies) put on auction will k2 permitted 1o the inferestad bidders on the date rmenlionad sbove against aach sccount. (3} The
interastad Budders shall submit their EMD thegugh MEFT ! RTGS as dekil mentionad - above and legin 0 web  poral
httpa:iiwww.bankeauctions.com (the user ki and password can be obtaned free of cost by registering name with
hitps:ifwww. bankeauctions.com). (4)Afer ragistration by bidders in the web porlal, the intarding biddesfpurchasar is requirad o pst the copies of
Ine Tolawing documents upidaded i the web poral before (he (251 date ard Brme of subrmisson of 1he bk document Wz () copy of the REFTIRTGS
Chelan (il Copy of PAN Card (8) Copy of residence prooffidentification (KYC) viz. salf attested copy of Viater ID Card/Driving licanse/passportration
cand ab,, wilhoat which e bid is linkle G e rejected. Uploading of Scamed copy ol Anresaangs | and I memticnd in e encer Notice) after guly
filling o &nd signing. (S} The interested biddars who require assistance in creating bgin 1D and password, uploading data, submittieg bid
decurnants. fraining | demonstration on onling infer-sa bidding abe may contact Mis C1 India Pwt, Lid,, Building Mo. 301, First Floor, Udyog Wihar,
Phase-2, Gurgaon, Helpline Moo #91-124-4302000-2021-2022, +01.0813887931, Helpline E-mail 1D supporiidbankeavclions com,
dalhiiiiciindla.com & for any property related guery or for inspection of above mentioned properties may contact Authorised Officer. (6]
Qinly thiz Buers hodding vild user IDMpaEsswond and confirmed payrent of EMD thraugh NEFTIRTGS shall be clighlu for parlicipating in the ¢
auclion process, For further delais please vsit hitps: iwsw bankeavcthons.com & Bank's Website https:ftenww. psbindla.com.

This may alse be treated as notice Wi B(6)/Rule 901) of Secunity Interest (Enforcement) Rules, 2002 to the borrewen's and guaranton’s of
the said loan about the halding of E-Suchon Sale an the above mantioned date.

Date: 12.07.2023 Place: Chandigarh Authorised Officer, Punjab & Sind Bank|

Authorized Officer, Bank of Baroda

0 Utkarsh Small Finance Bank

-du.a-p.l-rr Ummeed Ka Khaata

Scheduled Commercial Bank)

CIJHHIEEH[II.IM TO PUBLIC NOTICE

This Corrigendum is issued to the Public Notice—Gold Ormaments pledged to the bank
at its Mathura & Allahabad Branch under the following godd loan accounts which are
overdue and the ornaments wera not redeemed by the borrowers despite our multiple
naofices will be auctioned gn Friday 14/07 2023 at the branch premises of the Uikarsh
Small Finance Bank.

Wotice s hereby given that the Date of Auction is bean wrongly misprint as Friday
1470772020 Correct Date is Friday 14/07/2023 of Above is Published Other details
menfioned in the nofice published on July 08, 2023 ramain unchangsad.

/-
Branch Manager

Utkarsh Small Finance Bank Lid.

Date: 13/07/2023
Flace: Litar Pradesh

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

1st Floor SCO 33-34-35 Sector-17A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: OA/936/2023

summons under sub-section (4) of section 19 of the Act, read with sub-
rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993,

PUNJAB NATIONAL BANK Exh. No.: 18785
Vs
To, SANJEEV KUMAR

(1} Sanjeev Kurmar. DAW/5/0-5anjeev Kumar Arya Son of Radha Kishan Rio
Village Kheowali, Tehsil And District 5irsa (deceased) Through His Legal Heirs:-
[A] Sweeta Arya WD/o Sanjeev Kumar Rfo 1-Muktanand Marg, Income Tax
Colony Jaipur (Rajasthan) (B) Grevind Arya Son of Sanjeev Arya Rio Village
Kheowall, Tehsil And District Slrsa Haryana. (C) Vilaksharn Arya Son of Sanjeey
Kumar R/o Village Kheowali, Tehsil And District Sirsa Harvana. Sirsa Haryana-
125077,

Legal Heairs: 1 Sweeta Arya WD/O Sanjeev Kumar | Muktanand Income Tax
Colony Jaipur.

Legal Heairs: 2 Grevind Arya Son of Sanjeev Arya V Kheowali Tehsil And Distt
5irsa

Legal Heairs: 3 Vilakshan Arya Son of Sanjeev KumarV Kheowali Tehisil Sirsa.

SUMMONS
WHEREAS, OAM36/2023 was listed before Hon'ble Presiding Officer
fRegistraron 22/06/2023
WHEREAS this Hon'ble Tribunal is pleased ta issue summaons/natice an the
said Application under section 19(4) of the Act, (OA] filed against you for
recovery of debts of Rs.2547665.95/- (application along with copies of
documents etc. annexed).
In accordance with sub-section {4) of section 19 of the Act, you, the
defendants are directed as under:-
(1) to show cause within thirty days of the service of summons as to why
relief prayed for should not be granted;
[ii} to disclose particulars of properties or assets other than properties and
assets specified by the applicant under serial number 3A of the original
application;
(iii} vou are restrained from dealing with or disposing of secured assets or
such other assets and properties disclosed under serial number 34 of the
original application, pending hearing and disposal of the application for
attachment of properties:
liv] you shall not transfer by way of sale, lease or otherwise, except in the
ordinary course of his business any of the assets over which security interest is
created andfor other assets and properties specified or disclosed under serial
number 3A of the ariginal application without the prior approval of the
Tribuna;
() vou shall be liable to accaunt for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with the
bank arfinancial institutions holding security interest over such assets.
You are also directed to file the written statement with a copy thereof
furnishied to the applicant and to appear before Registrar on 04/08/2023 at
10:30 A.M. failing which the application shall be heard and decided in your
absence
Given under my hand and the seal of this Tribunal on this date:
23/06/2023.

Signature of the Officer Authorised to issue summons.

SANATHNAGAR ENTERPRISES LIMITED

CIN : L95599MH194TPLC 252 TEE
Regd. Dffice; 412, Floor- 4, 175G, Yardhaman Chamber, Cawas|i Patel Road,
Horniman Cirgle, Forl, Mumbsi - 400 001; Tel: 81.22.67737373; Fax: + 9122 33024420
Website: www sanathnzgarin; E-mall: investors seli@dodhagroup.cam

NATIONAL STANDARD (INDIA) LIMITED

CIN - LZT108MHT963FLC 265054

Repd. Office: $12, Flooe- 4. 176G |, Vardhaman Chiamber, Cawass Patel Road,
Harriman Circle, Fork, Mumbai - 400 001; Tel: B12267737373; Fax + 912223024420

Website: www.nsilnetin, E-mall: Invastors nsil@odhagroup.com

EXTRACTS OF UNAUDITED FINANCIAL RESULTS

FOR THE QUARTER ENDED 30-JUNE-23 {Amaunt in ¥ in Lakhs)

EXTRACTS OF UNAUDITED FINANCIAL RESULTS

FOR THE QUARTER ENDED 30-JUNE-2023 {Amaunt in * in Lakhs)

For tha For the For the
Sr quarler ended year emded | g i T fuasTan it year ended |
Mo, Particulars 30-Jun-23 | 31-Mar-23 | 30-Jen-22 | 31-Mar-23 | Mo, Particulars | 30-Jun-23 | 31-Mar-23 | 30-Jun-22 | 31-Mar-23
(Unauddled) | (Audded) | (Ussudited) | (Aodited) (Unaud#ed) | (Audfed) | (Ussudited) | (Aodited)

1 | Total Income from Operations 6.57 104.75 29.18 13393 1 | Total Income from Dperations 45871 [ 123409 38375 | 218208
2 | Met Profit/{Loss) for the period before Tax (befare 2 | Met Profit for the pemod biefare Tax {befone Tax,

Tax, Exceplional and / or Extraordinary items) 1.84 99.26 2276 (30.57) Exceplional and / or Extraordinary items) 38260 366.63 225.74 | 120077
3 | Met Profitf {Loss) for the period before Tax [affer 3 | Met Profit for the period before Tax (after Exceptional

Exceplional and / or Extraordinary items) 1.54 99.26 22756 (30.57) and / or Exfraprdinary items) 3B62.60 366.63 22374 | 12010097
4 | Met Profit/{Less) for the period after Tax (afber 4 | Met Profit for the perncd after Tax {after Excepliona!

Exceptional and ¢ or Extraordinary items) 1.84 99.26 1821 {30.57) and / or Extragrdinary items) 2ra.n 26758 156.38 B24.77
o | Total Comgerahensive Incom for the pariod & | Tatal Comgeahensiva Incoms for the period

[(Comprising Profit / {Loss) for the period (after fax) [[Comprising Prold lor the pariad (2Mer 1ax) and

and Othar Compratensiva Income (after Tax)) 1.84 949,26 19.21 {30.57) Other Comprahensiva Income (after Tax)) 2rn 267.58 156.348 B24.7T |
6 | Equity share capital & | Equity share capiial (Face Value of T 10 each) 200000 | 200000 2000.00( 200000 I

(Face Value of ¥ 10 each) 315.00 31500 315.00 315.00 7| Reserves {excluding Revaluation Reserve) as
7| Reserves {excluding Bevaluation Reserve) as shown shown inthe Awdted Balance Sheet of the

in the Audited Balance Sheet of the previous year (1.516.12) previous year 22 43087
& | Earnings Per Share & | Earnings Per Share (Face Value of ¥ 10 each)

(Face Valve of ¥ 10 each) inot annealised)

inof annualised) Basic and Diluted 0.06 315 .61 (0.97) Basic and Diluted 1.40 1.34 0.73 212 |

Note: 1. The abose is an extract of the detalled farmat of Quarterly Financial Rasult filed with the Stock Exchange

under Regulation 33 of the SEBI {LEsting and other Disclosure Raquiremants) Ragulations, 2015, The full format of

the Quarterdy Financial Results are availzbde on the websites of BSE Limitad Le, www bseindia.com and of the
Company i wew. sanathnagarin,

For Sanathnagar Enterprizes Limited

Sanjyot Rangnekar

(Director)

DiIN . 07128992 |

Place; Mumbai
Date : 12-July-2023

Place: Mumbai

Date : 12-July-2023

Note: 1. Tha abave is an extract of the detailed farmat of Quartery Financial Result filed with the Stock Exchange
under Regulation 33 of the SEBI (Listing and other Disclosure Requirements) Regulations, 2015, The full format of
the Quarterly Financial Results are available on the websites of BSE Limited i.e. www.bseindia.com and of the
Company i.e. www.nsil.neLin.

For National Standard (India) Limited
amita Ghag
Director

DIN:02447362 |
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For All Advertisement Booking
Call : 0120-6651214

Lucknow



PUBLIC ANNOUNCEMENT

iUnder Regulation & of the Insolvency and Bankrupicy Board of InJm
(Insolvency F‘:Ec ution Process IPrC“-rpcual._ Pars ons| Regulatons, 2016)

[N

VINAY WIRE AND POLY PRODUCTS PRIVATE LIMITED

— RELEVANT PARTICULARS
1. INAIVL
Products Private Limited
>—DPateofmcorporatronof 2870171999
corporate debtor
3 [AUTHORITY UNDER WHICH Registrar ol Companics- KANPUR |
CORPORATE DEBTOR IS
INCORPORATED/REGISTERED
T CORPORATETDENTITY NOUMBER U2 71T040 PT999 P TCOZ24161
/ LIMITED LIABILITY IDENTIFICATION
NUMBER OF CORPORATE DEBTOR
55— ADDRESS OF THE REGISTERED 16740 CIVIE EINES . KANPUR,
OFFICE AND PRINCIPAL OFFICE | UTTAR PRADESH, 208001
(IF ANY) OF CORPORATE DEBTOR
0. | INSOEVERCY COMMENCEMENT DATE 06072023~ (INCET orderdated
IN RESPECT OF CORPORATE DEBTOR [06.07.2023 received to IRP on 11.07.2023)
7 TESTIMATED DATE OF CEOSURE-OF—02:01:2024 T 180 days fromrthedate of
INSOLVENCY RESOLUTION PROCESS| commencement of CIRP being 06.07.2023
8. | NAME AND REGISTRATION NUMBER OF THE | AVITcesiT STivastava
INSOLVENCY PROFESSIONAL ACTING AS|IBBI/IPA-001/1P-P-01845/2019-2020/12869
INTERIM RESOLUTION PROFESSIONAL
g TADDRESS AND E-MATC OF THE INTERIM|AddressT310;31d Fioor, Plaza Katpana, Bitiana|
RESOLUTION PROFESSIONAL, AS Road,Kanpur Nagar, Uttar Pradesh, 208001
REGISTERED WITH THE BOARD E-mail : caavneeshl1@gmail.com
T0. | ADDRESSAND E-MATE TOBEUSEDTOR| Address: 206-207, Znd Floor, Gopala
CORRESPONDENCE WITH THE INTERIM| Chambers, Parade, Kanpur-208001
RESOLUTION PROFESSIONAL E-mail: cirp.vwknp@gmail.com
1T [CAST DATE FOR SUBMISSION 20072023 T Hdays fromr thedatecof
OF CLAIMS commencement of CIRP being 06.07.2023
however order received ton 11.07.2023
12. [ CLASSES OF CREDITORS, TF ANY, UNDER No class ot Creditors could be determined
CLAUSE (B) OF SUB-SECTION (6A) OF at this stage
SECTION 21, ASCERTAINED BY THE INTERIM
RESOLUTION PROFESSIONAL
T3. | NAMES OF INSOLVENCY PROFESSIONALS | Not Applicable
IDENTIFIED TO ACT AS AUTHORIZED
REPRESENTATIVE OF CREDITORS IN A
CLASS (THREE NAMES FOR EACH CLASS)
14. | (A)RECEVANT FORMS AND (aywebhnk:
(B)DETAILS OF AUTHORIZED https://www.ibbi.gov.in/home/downloads
REPRESENTATIVES (b) Physical Address: 206-207, 2nd Floor,
ARE AVAILABLE AT: Gopala Chambers, Parade, Kanpur-208001

Noftice is hereby given that the National Company L

of'a corporate insolvency resolution process of the Vinay Wire and Poly Products Private Limited
on 06.07.2023 (order received on 11.07.2023)
The creditors of Vinay Wire and Poly Products Private Limited, are hereby called upon to submit
their claims with proof on or before25.07.2023 to the interim resolution professional at the
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 toactas authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional:

Date:12.07.2023
Place: Kanpur

dsna Siman d®

pumob national bonk

— D il s’ ol MK ipe |

: Avneesh Srivastava
Interim Resolution Professional

IBBI Reg No : IBBI/IPA-001/IP-P-01845/2019-2020/12869
AFA Valid up to: 09.05.2024

aw lribunal has ordered the commencement |
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